
       
   

    
 

    

     
     
   
     

   

   
  

  

    
 

   

     

 
    

    
            

  

   
 

     

        

             

         

           
           

            
            

            

  



       
   

             

              

         

             

          

            

           

            

           

      

             

             

            
        

       

               

              

            

            

              

           

        

                

             

      

   

            

               

            

     



       
   

              

             

              

                

          

               

               

             

 

              

              

           

             

              

              

 

                

           
   

 

              

              

             

   

               

  

                

                

             

                 

            

              



       
   

               

  

             

            

               

                

              

            

             

             

           

         

         

          

        

        

    

           

              

             

           

            

            

           

     

             

          

            

     

              

               

             



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI BENCH
CP No. 150/lBC/NCLT/MB/MAH/201 E

within 30 days of the appointment. A liberty is granted to intirnate even at an early

date, if need be.

26. The Petition is hereby "Admitted". The comrnencernent of the Corporate Insolvency

Resolution Process shall be effective from the date of receipt of certified copy of this

Order.

Dated : 20.08.2018 i\I. K. SHRA\\AT
\IEN{BER (JL DICIAL)
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